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Order of the Tribuna' 

Heard Mr M.Chanda, learned counsel 

for the applicant and Mr S.Ali,learned 

Sr.C.G.S.0 for the respondents. This 

application has been submitted by the 

applicant impugning the order dated 

9.2.98, Annere_8. There is no case for 

scrutiny in this application. Therefore, 

the application is disposed of. 

In the order dated 9.2.98 the respon-

dents have tatèd 

"Since no vacancy exist at Misa-
marl and Luc know depots for 
the post of Mukadam, we regret 
our inability to accommodate 
iri Brijlal either at Misamari- 

or at Lucknow depots." 

The contention of the applicant is that 

this is wrong because there is a vacancy 

of Mukadam at Lucknow depot, CSD conse-

quent to the retirement of Ram Lakhan 

5ingh in the month of December, 1997. 
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H' .3 .98 circumstances,: the applicant is 

directed to subma.t a representation 

to the c'ompètènt authority of the 

repondents praying for accommodating 

,. him in Luç]qiow. The representtion 

shall be submitted by the appicañt 

within 7 days from today. On receipt of 

the representation the o tè autho-

rity of the respondents shal1dispose 

of the representation within. 	month 

• from the date of receipt of the repre-

sentation. disposal ç the 

representation the operation of para 

4 of the impugned order datedi.9.2.98 

shall be 

The plication is disposd of. No 

order as to costs. 


